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CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH.

ORIGINAL APPLICAY ION NO, 810/ 1994
TUESDAY, THE 26TH DAY OF JULY, 1994

Shri Justice P.K. Shyamsundar - eee Vice Chaipman

Shri T.V. Ramanan eee Member (A)

Shri B. Gopal Rao, -

S/o late K. Baturao,

aged about 21 years,

work ing as Farm Hand,

Office of the Officer Incharge,

Military Farm, Hebbal,

Bengalore-24 and residing at

Military Farm Quarters,

Hebbal, Bengslore-24. ’ ees Applicant

( By Advocate Shri M.S. Ananda Ramu )

Vs.

1. The Union of India
by its Secretary,
Ministry of Defence,
New Delhi.

2. The Deputy Director of
Military Farm, Headquarters,
Southern Command, Kirkee,
Pune=3.

3. The Deputy Director General,
Military Farm, Army Headquarters,

R | D.M.G, Branch, New Delhi. S e e e

e .. The Agsistant Director, L
© - Military Farm, Officer Incharge,
Military Farm, Hebbal,
Bangalore~24.

Shri B.B. Biswas,

Agsistant Director, Military

farm, Officer Incharge, _

Hebbal, Bangalore~24. sve Respondents

( By Advocate Shri M.S. Padmarajaiah, Senior
Standing Counsel for Central Government),
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Heard Sh%i Ananda Ramu for the applicant and the learned

Standing Counsel

f Shri Angnda Ramu combats an order transferring

his client from the Military Farm from Hebbal, Bangalore to

Mmilitary Farm, Ahhednagar.

cant being a Farﬂ Hand had
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necessary to extend his probation. At the same time hashés felt
that the applicent should be given a fair chance to earn a suita~ _ '
bility report during the extended probationary period, and

thinking that probablg%he_is giveﬁ a chanéevtu serve under some
other officer elsewhere the saﬁe may result in a Qseful fallout
leading to retentioﬁ in eervice. It is more out of compassion

and with a view to give the applicant a chance to prove his worth

so0 that he.can be in a position to retain his job, present exercise
appears to have been done. Although, it does appear as if outwardly,
the administrative head had paésed this order with a view to penalise
the applicant, it is clear that the order uaﬁ“ﬁfii the intention of

giving a fair chance to the applicant to serve in the department

o

Y than of punishing him, We do not see the order in any hostile

light at all.

- It becomes apparent that although the administrative head

found his performance to be not on par, but out of sympathy,to bis
still under probation has thought it appropriateio ghift nim out of

his charge and put him under sometody else so that the applicant

can earn an appropriate report which would result in hs confirmation

in the department. It becomes, therefore, obvious the impugned

‘ttaﬁ§f9f51§§hﬁi,merely-iﬁprbiic interest, is also in the intersst *
ofbthe applicant himself and has been done to save his job . There-
fore, we think it inappropriate to interfere with the impugned order
of transfer. On this conclusion, this application must be held to

have failed.
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3. It seems to ua.'?t is also to be appropriate to observe,

O B-Uoo Aedne
that after working for one yeary* the applicent may seek his retransfer

from Ahmednagar .to the Military [ferm at Bangalore by making an
appropriate representation to the right quarters in that behalf. 1If
<= (%
that is done and if “the-viewOf the appropriate authority finding
that the applicant's performance during the extended probationary
period j& found to be satisfactory, the authority may consider
such a representation in as sympathetic light as possible and all
things being equal, gz/ﬁay make an order retransfering the applicant
back to Bangalore.
4. We were told that the applicént has been allotted an official
quarter in Bangalore and that on his transfer from Bangalore, he will
: QA Loy,

have to shift out of Bangalore and .£6 vacate the quarters. Shri Ananda
Ramu sought for some time to enable the‘applicant to vacate the

o ;
quarter. Accordingly, we grant~two months time. Applicant should
vacate the quarters $hereafter. With this direction, this applica~

tion which otherwise fails stands dismissed.

ke

( T.V. Ramanan ) ( P.Ke Shyamsundér )
member (A) Vice Chairman
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